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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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(Q. No. 321)
(Interruptions)
MADAM SPEAKER: Q. 321, Shri Raghuvir Singh Meena.

(Interruptions)

11.01 hrs.

At this stage, Shri Subhash Bapurao Wankhede, Shri S. Semmalai,
Shri Shailendra Kumar and some other hon. Members came and stood
on the floor near the Table

... (Interruptions)
MADAM SPEAKER: Yes, the supplementary please.
(Interruptions)
MADAM SPEAKER: Nothing else will go on record except whatever Shri
Raghuvir Singh Meena says.

(Interruptions) ... "

* Not recorded
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SHRI PRANAB MUKHERIJEE: Madam, I can explain it in detail. Insofar as the

FII is concerned; FII is a mode of investment in the Indian system. It started first
from October. ... (Interruptions) Thereafter, it went on. A substantial quantum of
money came in 2004 as percentage of PNs. The proportion of the AUC was 31 per
cent, in 2005; 30 per cent in 2006; 34 per cent in 2007; 56 per cent in 2008; 39 per
cent in 2009; 20 per cent in 2010; 18 per cent in 2011 and 20 per cent up to October.

It started the registration since 1992 under the Government of India Scheme.
... (Interruptions) SEBI and FII have come to an agreement in 1995. As on 15"
December, 2011, the total number of FIIs registered under SEBI were 1759. Out of
these, only 30 are permitted to issue PNs for overseas derivative investment. As of
today, that is 16" December, 2011, sub-accounts registered with SEBI are 6222.
But the sub-accounts are not permitted to issue PNs.

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.
11.04 hrs.

The Lok Sabha then adjourned till Twelve of the Clock.E
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Mr. Deputy-Speaker in the Chair)
... (Interruptions)
12.0% hrs.

At this stage, Shri P. Kumar and some other hon. Members came
and stood on the floor near the Table

... (Interruptions)

12.01 hrs.

At this stage, Shri Ghanshyam Anuragi and some other hon. Members came
and stood on the floor near the Table

... (Interruptions)
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12.01Y hrs.

PAPERS LAID ON THE TABLE

MR. DEPUTY-SPEAKER: Papers to be laid. Shri Ghulam Nabi Azad.
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): I beg to lay on the Table:-

(D

2)

3)

(4)

&)

(1)

(i)

A copy of the Annual Report (Hindi and English versions) of the National
Academy of Medical Sciences (India), New Delhi, for the year 2009-2010,
alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the National Academy of Medical Sciences (India), New
Delhi, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(i)

(i)

(iii)

(Placed in Library, See No. LT 5659/15/11)
A copy of the Annual Report (Hindi and English versions) of the
Postgraduate Institute of Medical Education and Research, Chandigarh, for
the year 2009-2010.
A copy of the Annual Accounts (Hindi and English versions) of the
Postgraduate Institute of Medical Education and Research, Chandigarh, for
the year 2009-2010, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Postgraduate Institute of Medical Education and
Research, Chandigarh, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(1)

(Placed in Library, See No. LT 5660/15/11)
A copy of the Annual Report (Hindi and English versions) of the Regional

Institute of Paramedical and Nursing Sciences, Aizwal, for the year 2010-
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(6)

(7)

(8)

)

(i)

(1)

(i)

(1)

(i)

10

2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Regional Institute of Paramedical and Nursing Sciences,
Aizwal, for the year 2010-2011.

(Placed in Library, See No. LT 5661/15/11)
A copy of the Annual Report (Hindi and English versions) of the National
Institute of Mental Health and Neuro Sciences, Bangalore, for the year
2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Mental Health and Neuro Sciences,
Bangalore, for the year 2010-2011.

(Placed in Library, See No. LT 5662/15/11)
A copy of the Annual Report (Hindi and English versions) of the Regional
Institute of Medical Sciences, Imphal, for the year 2009-2010, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Regional Institute of Medical Sciences, Imphal, for the
year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (7) above.

(i)

(ii)

(Placed in Library, See No. LT 5663/15/11)
A copy of the Annual Report (Hindi and English versions) of the Indian
Red Cross Society, New Delhi, for the years 2004-2005 to 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of the Indian
Red Cross Society, New Delhi, for the years 2004-2005 to 2010-2011,
together with Audit Report thereon.
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(10)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (9) above.

(Placed in Library, See No. LT 5664/15/11)

... (Interruptions)

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Centre for
Wind Energy Technology, Chennai, for the year 2010-2011, alongwith
Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Centre for Wind Energy Technology, Chennai, for the
year 2010-2011.
(Placed in Library, See No. LT 5665/15/11)
(2) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Indian Renewable
Energy Development Agency Limited, New Delhi, for the year 2010-2011.
(i) Annual Report of the Indian Renewable Energy Development Agency
Limited, New Delhi, for the year 2010-2011, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5666/15/11)
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THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): I beg to lay on the Table:-

(1)

(2)

A copy of the Annual Report (Hindi and English versions) of the Tribal
Cooperative Marketing Development Federation of India Limited, New
Delhi, for the year 2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Tribal Cooperative Marketing Development Federation
of India Limited, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5667/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (DR. TUSHAR CHAUDHARY): On behalf of Shri Dinsha Patel, 1

beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(1

)

(i)

(i)

(1)

(i)

Review by the Government of the working of the National Aluminium
Company Limited, Bhubaneswar, for the year 2010-2011.
Annual Report of the National Aluminium Company Limited,
Bhubaneswar, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5668/15/11)
Review by the Government of the working of the Hindustan Copper
Limited, Kolkata, for the year 2010-2011.
Annual Report of the Hindustan Copper Limited, Kolkata, for the year
2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5669/15/11)
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THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): I beg to lay on the Table:-

(1)

2)

3)

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of the National
Commission for Protection of Child Rights, New Delhi, for the year 2009-
2010, alongwith Audited Accounts.

A copy of the Action Taken Report (Hindi and English versions) on the
recommendations contained in the Annual Report of the National
Commission for Protection of Child Rights, New Delhi, for the year 2009-
2010.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(1)

(i)

(Placed in Library, See No. LT 5670/15/11)
A copy of the Annual Report (Hindi and English versions) of the Central
Social Welfare Board, New Delhi, for the year 2010-2011, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Central Social Welfare Board, New Delhi, for the year
2010-2011.

(Placed in Library, See No. LT 5671/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI S.S.
PALANIMANICKAM): I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(a)

(b)

(©)

2)

(i)

(i)

(i)

(i)

(i)

Review by the Government of the working of the Security Printing and
Minting Corporation of India Limited, New Delhi, for the year 2010-2011.
Annual Report of the Security Printing and Minting Corporation of India
Limited, New Delhi, for the year 2010-2011, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5672/15/11)
Review by the Government of the working of the India Infrastructure
Finance Company Limited, New Delhi, for the year 2010-2011.
Annual Report of the India Infrastructure Finance Company Limited, New
Delhi, for the year 2010-2011, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5673/15/11)
Review by the Government of the working of the Industrial Investment
Bank of India, Limited, for the year 2010-2011.
Annual Report of the Industrial Investment Bank of India, Limited, for the
year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5674/15/11)
A copy of the Annual Report (Hindi and English versions) of the National
Institute of Public Finance and Policy, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Public Finance and Policy, New

Delhi, for the year 2010-2011.
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(Placed in Library, See No. LT 5675/15/11)
A copy of the Annual Report (Hindi and English versions) of the Life
Insurance Corporation of India, Mumbai, for the year 2010-2011, under
section 29 of the Life Insurance Corporation Act, 1956.
A copy of the Valuation Report (Hindi and English versions) of the Life
Insurance Corporation of India, Mumbai, for the year 2010-2011,
alongwith Audited Accounts

(Placed in Library, See No. LT 5676/15/11)
A copy of the Annual Report (Hindi and English versions) of the Small
Industries Development Bank of India, Mumbai, for the year 2010-2011,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Small Industries Development Bank of India, Mumbai,
for the year 2010-2011.

(Placed in Library, See No. LT 5677/15/11)
A copy of the Annual Report (Hindi and English versions) of the Insurance
Regulatory and Development Authority, Hyderabad, for the year 2010-
2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Insurance Regulatory and Development Authority,
Hyderabad, for the year 2010-2011.

(Placed in Library, See No. LT 5678/15/11)

(6) A copy each of the following Annual Reports and Accounts (Hindi and

English versions) of the Regional Rural Banks for the year ended the 31st March,

2011 together with Auditor’s Report thereon:-

(1)

Uttaranchal Gramin Bank, Dehradun

(Placed in Library, See No. LT 5679/15/11)

(i1) Andhra Pradesh Grameena Vikas Bank, Warangal

(Placed in Library, See No. LT 5680/15/11)
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(i11)  Saurashtra Gramin Bank, Rajkot

(Placed in Library, See No. LT 5681/15/11)
(iv)  Jharkhand Gramin Bank, Ranchi

(Placed in Library, See No. LT 5682/15/11)
(v) Paschim Banga Gramin Bank, Howrah

(Placed in Library, See No. LT 5683/15/11)
(vi) J & K Grameen Bank, Jammu

(Placed in Library, See No. LT 568415/11)
(vii) Ellaquai Dehati Bank, Srinagar

(Placed in Library, See No. LT 5685/15/11)
(viil) Samastipur Kshetriya Gramin Bank, Samastipur

(Placed in Library, See No. LT 5686/15/11)
(ix)  Krishna Grameena Bank , Gulbarga

(Placed in Library, See No. LT 5687/15/11)
(x) Visveshvaraya Grameena Bank, Mandya

(Placed in Library, See No. LT 5688/15/11)
(xi)  Utkal Gramya Bank, Balangir

(Placed in Library, See No. LT 5689/15/11)
(xii) Manipur Rural Bank, Imphal

(Placed in Library, See No. LT 5690/15/11)
(xiii) Sarva U.P. Gramin Bank, Meerut

(Placed in Library, See No. LT 5691/15/11)
(xiv) Vidisha Bhopal Kshetriya Gramin Bank, Vidisha

(Placed in Library, See No. LT 5692/15/11)
(xv) Madhya Bharat Gramin Bank, Sagar

(Placed in Library, See No. LT 5693/15/11)
(xvi) Langpi Dehangi Rural Bank, Diphu

(Placed in Library, See No. LT 5694/15/11)
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(xvil) Maharashtra Gramin Bank, Nanded

(Placed in Library, See No.
(xviii) Ballia-Etawah Gramin Bank, Ballia

(Placed in Library, See No.
(xix) Sutlej Gramin Bank, Bathinda

(Placed in Library, See No.
(xx) Meghalaya Rural Bank, Shillong

(Placed in Library, See No.
(xx1) Vananchal Gramin Bank, Dumka

(Placed in Library, See No.
(xxii) Parvatiya Gramin Bank, Chamba

(Placed in Library, See No.
(xxii1) Malwa Gramin Bank, Sangrur

(Placed in Library, See No.
(xxiv) Uttarbanga Kshetriya Gramin Bank, Cooch Behar

(Placed in Library, See No.
(xxv) Mizoram Rural Bank, Aizawl

(Placed in Library, See No.
(xxvi) MGB Gramin Bank, Marwar

(Placed in Library, See No.
(xxvii) Tripura Gramin Bank, Agartala

(Placed in Library, See No.
(xxviii)

(Placed in Library, See No.
(xxix) Sharda Gramin Bank, Satna

(Placed in Library, See No.
(xxx) Chhattishgarh Gramin Bank, Raipur

(Placed in Library, See No.

Mahakaushal Kshetriya Gramin Bank, Jabalpur

17

LT 5695/15/11)

LT 5696/15/11)

LT 5697/15/11)

LT 5698/15/11)

LT 5699/15/11)

LT 5700/15/11)

LT 5701/15/11)

LT 5702/15/11)

LT 5703/15/11)

LT 5704/15/11)

LT 5705/15/11)

LT 5706/15/11)

LT 5707/15/11)

LT 5708/15/11)
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(xxxi) Madhya Bihar Gramin Bank, Patna.
(Placed in Library, See No. LT 5709/15/11)

(7) A copy of the Annual Reports (Hindi and English versions) on the working and
activities of the State Bank of India, Mumbai, and State Bank of Hyderabad,
Hyderabad, for the year 2010-2011, alongwith Audited Accounts under sub-
section (4) of section 40 of the State Bank of India Act, 1955 and sub-section (3)
of section 43 of the State Bank of India (Subsidiary Banks) Act, 1959.

(Placed in Library, See No. LT 5710/15/11)
(8) A copy each of the following Annual Reports (Hindi and English versions)
under sub-section (8) of Section 10 of the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970 and 1980:-
(1) Report on the working and activities of the Allahabad Bank for the
year 2010-2011, alongwith Accounts and Auditor’s Report thereon.
(Placed in Library, See No. LT 5711/15/11)
(i1))  Report on the working and activities of the Andhra Bank for the year
2010-2011, alongwith Accounts and Auditor’s Report thereon.
(Placed in Library, See No. LT 5712/15/11)
(ii1)) Report on the working and activities of the Bank of Baroda for the
year 2010-2011, alongwith Accounts and Auditor’s Report thereon.
(Placed in Library, See No. LT 5713/15/11)
(iv)  Report on the working and activities of the Bank of India for the year
2010-2011, alongwith Accounts and Auditor’s Report thereon.
(Placed in Library, See No. LT 5714/15/11)
(v)  Report on the working and activities of the Canara Bank for the year
2010-2011, alongwith Accounts and Auditor’s Report thereon.
(Placed in Library, See No. LT 5715/15/11)
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(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)
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Report on the working and activities of the IDBI Bank for the year
2010-2011, alongwith Accounts and Auditor’s Report thereon.

(Placed in Library, See No. LT 5716/15/11)
Report on the working and activities of the Indian Overseas Bank for
the year 2010-2011, alongwith Accounts and Auditor’s Report
thereon.

(Placed in Library, See No. LT 5717/15/11)
Report on the working and activities of the Indian Bank for the year
2010-2011, alongwith Accounts and Auditor’s Report thereon.

(Placed in Library, See No. LT 5718/15/11)
Report on the working and activities of the Oriental Bank of
Commerce for the year 2010-2011, alongwith Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 5719/15/11)
Report on the working and activities of the United Bank of India for
the year 2010-2011, alongwith Accounts and Auditor’s Report
thereon.

(Placed in Library, See No. LT 5720/15/11)
Report on the working and activities of the Bank of Maharashtra of
India for the year 2010-2011, alongwith Accounts and Auditor’s
Report thereon.

(Placed in Library, See No. LT 5721/15/11)
Report on the working and activities of the UCO Bank of India for the
year 2010-2011, alongwith Accounts and Auditor’s Report thereon.

(Placed in Library, See No. LT 5722/15/11)



16.12.2011

20

(9) A copy each of the following papers (Hindi and English versions) under

Article 151(1) of the Constitution:-

(1)

(i)

(10) ()

(i)

(1n @

(ii)

Report of the Comptroller and Auditor General of India-Union
Government (Direct Taxes) (No. 23 of 2011-12)-Recovery of Arrears
of Tax Demand for the year ended March, 2011.

(Placed in Library, See No. LT 5723/15/11)
Report of the Comptroller and Auditor General of India-Union
Government (No. 21 of 2011-12) Scientific Departments, -
Performance Audit of Water Pollution in India for the year ended
March, 2011.

(Placed in Library, See No. LT 5724/15/11)

A copy of the Annual Report (Hindi and English versions) of the Pratichi
(India) Trust, Delhi, for the year 2010-2011, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of

the working of the Pratichi (India) Trust, Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5725/15/11)
A copy of the Annual Report (Hindi and English versions) of the

Empowered Committee of State Finance Ministers, New Delhi, for the

year 2010-2011, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of

the working of the Empowered Committee of State Finance Ministers,

New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5726/15/11)

(12) A copy each of the following Notifications (Hindi and English versions) under
section 159 of the Customs Act, 1962 :-

(1)

The ‘On-site Post Clearance Audit at the Premises of Importers and

Exporters Regulations, 2011 published in Notification No.
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(iv)
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G.S.R.745(E) in Gazette of India dated 4™ QOctober, 2011, together
with an explanatory memorandum.

(Placed in Library, See No. LT 5727/15/11)
G.S.R.801(E) published in Gazette of India dated 9™ November, 2011
together with an explanatory memorandum seeking to supersede two
notifications mentioned therein.

(Placed in Library, See No. LT 5728/15/11)
G.S.R.819(E) published in Gazette of India dated 17" November,
2011 together with an explanatory memorandum seeking to remove
the Actual User condition in respect of LCD panels required for the
manufacture of televisions and to modify the description of the entry
to LCD TV panels of 20 inches and above.

(Placed in Library, See No. LT 5729/15/11)
The Baggage (Amendment) Rules, 2011 published in Notification No.
G.S.R.809(E) in Gazette of India dated 14™ November, 2011 together
with an explanatory memorandum.

(Placed in Library, See No. LT 5730/15/11)

(13) A copy of the Notification No. G.S.R.810 (E) (Hindi and English versions)
published in Gazette of India dated 14" November, 2011, together with an

explanatory memorandum seeking to extend the levy of anti-dumping duty imposed

on imports of Compact Discs-Recordable, originating in or exported from China PR,

Hong Kong, Singapore and Chinese Taipei for a further period of one year from the

date of initiation of the current sunset review, i.e. upto and inclusive of the 3™

October, 2012 under sub-section (7) of section 9A of the Customs Tariff Act, 1975.

(Placed in Library, See No. LT 5731/15/11)
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(14) A copy each of the following Notifications (Hindi and English versions) under

sub-section (2) of section 38 of the Central Excise Act, 1944:-

(1)

(i)

G.S.R.813(E) published in Gazette of India dated 16" November,
2011, together with an explanatory memorandum seeking to rescind
the Notification No.14/2007-CE dated 1* March, 2007.

(Placed in Library, See No. LT 5732/15/11)

G.S.R.851(E) published in Gazette of India dated 1* December, 2011,
together with an explanatory memorandum granting exemption from
payment of Central Excise duty on pile liners fabricated at the site of
construction for use at the marine site during the period commencing
on 1* day of April, 2005 and ending with 17" day of November, 2011
in view of the general practice of non-levy of duty on the said item
during the said period.

(Placed in Library, See No. LT 5733/15/11)

(15) A copy each of the following Notifications (Hindi and English versions) under

section 31 of the Securities and Exchange Board of India Act, 1992:-

(1)

(i)

(iii)

The Securities and Exchange Board of India (Issue of Capital and
Disclosure Requirements) (Second Amendment) Regulations, 2011
published in Notification No. F.No. LAD-NRO/GN/2011-
12/25/30309 in Gazette of India dated 23" September, 2011.

The Securities and Exchange Board of India (Substantial Acquisition
of Shares and Takeovers) Regulations, 2011 published in Notification
No. F.No. LAD-NRO/GN/2011-12/24/30181 in Gazette of India dated
23" September, 2011.

The Securities and Exchange Board of India (Employees’ Service)

(Amendment) Regulations, 2011 published in Notification No. F.No.
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LAD-NRO/GN/2011-12/26/31671 in Gazette of India dated 10"
October, 2011.
(Placed in Library, See No. LT 5734/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN
AHMED): I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(a)

(b)

(©)

(d)

(i)

(i)

(i)

(i)

Review by the Government of the working of the Pondicherry Ashok Hotel
Corporation Limited, Puducherry, for the year 2010-2011.
Annual Report of the Pondicherry Ashok Hotel Corporation Limited,
Puducherry, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5735/15/11)
Review by the Government of the working of the Donyi Polo Ashok Hotel
Corporation Limited, Itanagar, for the year 2010-2011.
Annual Report of the Donyi Polo Ashok Hotel Corporation Limited,
Itanagar, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5736/15/11)
Review by the Government of the working of the Assam Ashok Hotel
Corporation Limited, Guwahati, for the year 2010-2011.
Annual Report of the Assam Ashok Hotel Corporation Limited, Guwahati,
for the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5737/15/11)
Review by the Government of the working of the Punjab Ashok Hotel
Corporation Limited, Chandigarh, for the year 2010-2011.
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(e)

()

(2

(h)

(ii)

(i)

(i)

(1)

(i)

(i)

(i)

(i)

(i)
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Annual Report of the Punjab Ashok Hotel Corporation Limited,
Chandigarh, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5738/15/11)
Review by the Government of the working of the Ranchi Ashok Bihar
Hotel Corporation Limited, Ranchi, for the year 2010-2011.
Annual Report of the Ranchi Ashok Bihar Hotel Corporation Limited,
Ranchi, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5739/15/11)
Review by the Government of the working of the Madhya Pradesh Ashok
Hotel Corporation Limited, Bhopal, for the year 2010-2011.
Annual Report of the Madhya Pradesh Ashok Hotel Corporation Limited,
Bhopal, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5740/15/11)
Review by the Government of the working of the Kumarakruppa Frontier
Hotels Private Limited, New Delhi, for the year 2010-2011.
Annual Report of the Kumarakruppa Frontier Hotels Private Limited, New
Delhi, for the year 2010-2011, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5741/15/11)
Review by the Government of the working of the India Tourism
Development Corporation Limited, for the year 2010-2011.
Annual Report of the India Tourism Development Corporation Limited, for
the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5742/15/11)
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2)

3)

(4)

(i)

(i)
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A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Tourism and Travel Management, Gwalior, for the year 2009-
2010, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Institute of Tourism and Travel Management,

Gwalior, for the year 2009-2010.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (2) above.

(i)

(i)

(Placed in Library, See No. LT 5743/15/11)
A copy of the Annual Report (Hindi and English versions) of the Institute
of Hotel Management, Catering & Nutrition Pusa, New Delhi, for the year
2010-2011, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Institute of Hotel Management, Catering & Nutrition
Pusa, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5744/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL): I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

(a)

(b)

(i)

(i)

Review by the Government of the working of the Power Finance
Corporation Limited, New Delhi, for the year 2010-2011.
Annual Report of the Power Finance Corporation Limited, New Delhi, for
the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5745/15/11)
Review by the Government of the working of the NTPC Limited, New
Delhi, for the year 2010-2011.
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(©)

(d)

2)

(ii)

(i)

(i)
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Annual Report of the NTPC Limited, New Delhi, for the year 2010-2011,
alongwith Audited Accounts and comments of the Comptroller and Auditor
General thereon.

(Placed in Library, See No. LT 5746/15/11)
Review by the Government of the working of the North Eastern Electric
Power Corporation Limited, Shillong, for the year 2010-2011.
Annual Report of the North Eastern Electric Power Corporation Limited,
Shillong, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5747/15/11)
Review by the Government of the working of the Rural Electrification
Corporation Limited, New Delhi, for the year 2010-2011.
Annual Report of the Rural Electrification Corporation Limited, New
Delhi, for the year 2010-2011, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5748/15/11)
A copy of the Annual Report (Hindi and English versions) of the Central
Electricity Regulatory Commission, New Delhi, for the year 2009-2010,
alongwith Audited Accounts.

(Placed in Library, See No. LT 5749/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI SUDIP BANDYOPADHYAY): I beg to lay on the Table:-
(1) A copy each of the following Annual Reports, Review (Hindi and English
versions) for the year 2010-2011 alongwith Audited Accounts in respect of the following
centres:-
(1) Population Research Centre (Institute for Social and Economic
Change), Bangalore.
(Placed in Library, See No. LT 5750/15/11)
(i1) Population Research Centre (Maharaja Sayajirao University of
Baroda), Vadodara.
(Placed in Library, See No. LT 5751/15/11)

(111) Population Research Centre (Utkal University), Bubaneswar.
(Placed in Library, See No. LT 5752/15/11)
(1v) Population Research Centre (Centre for Research in Rural and

Industrial Development), Chandigarh.
(Placed in Library, See No. LT 5753/15/11)
(v) Population Research Centre (Punjab University), Chandigarh.
(Placed in Library, See No. LT 5754/15/11)

(vi) Population Research Centre ( Institute of Economic Growth,
University of Delhi), Delhi.

(Placed in Library, See No. LT 5755/15/11)
(vii) Population Research Centre (JSS Institute of Economic Research),
Dharwad.
(Placed in Library, See No. LT 5756/15/11)
(viii) Population Research Centre (Gandhigram Institute of Rural Health
and Family Welfare Trust), Gandhigram.
(Placed in Library, See No. LT 5757/15/11)

(1x) Population Research Centre (Guwahati University), Guwahati.
(Placed in Library, See No. LT 5758/15/11)
(x) Population Research Centre (University of Lucknow), Lucknow.
(Placed in Library, See No. LT 5759/15/11)
(x1) Population Research Centre (Patna University), Patna.
(Placed in Library, See No. LT 5760/15/11)
(xi1) Population Research Centre (Gokhale Institute of Politics and

Economics), Pune.
(Placed in Library, See No. LT 5761/15/11)
(xiii) Research Centre (Dr. Harisingh Gour University), Sagar.

(Placed in Library, See No. LT 5762/15/11)
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(xiv)

(xv)

(xvi)

(xvii)

(xvii1)
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Population Research Centre (Himachal Pradesh University), Shimla.
(Placed in Library, See No. LT 5763/15/11)

Population Research Centre (University of Kashmir), Srinagar.
(Placed in Library, See No. LT 5764/15/11)

Population Research Centre (University of Kerala),
Thiruvananthapuram.
(Placed in Library, See No. LT 5765/15/11)
Population Research Centre (Mohanlal Sukhadia University), Udaipur.
(Placed in Library, See No. LT 5766/15/11)

Population Research Centre (Andhra University), Visakhapatnam.
(Placed in Library, See No. LT 5767/15/11)

... (Interruptions)
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12.03 hrs.
PARLIAMENTARY COMMITTEES
(OTHER THAN FINANCIAL DRSCs)
SUMMARY OF WORK

SECRETARY-GENERAL: Sir, I beg to lay on the Table a copy each of Hindi and
English versions of Parliamentary Committees (Other than Financial and DRSCs) —
Summary of Work (1% June, 2009 to 31* May, 2010).

(Placed in Library, See No. LT 5768/15/11)

12.03% hrs.
COMMITTEE ON SUBORDINATE LEGISLATION
21% and 22" Reports
SHRI P. KARUNAKARAN (KASARGOD): I beg to present the Twenty-first and
Twenty-second Reports (Hindi and English versions) of the Committee on

Subordinate Legislation.
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12.04 hrs.
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the
10" Report of the Standing Committee on Social Justice and
Empowerment on implementation of Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006-
Rules made thereunder, pertaining to the Ministry of Tribal Affairs”

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI
RAJ (SHRI V. KISHORE CHANDRA DEO): Sir, I beg to lay the statement on the
status of implementation of recommendations contained in the Tenth Report of the
Standing Committee on Social Justice and Empowerment (2010-2011) relating to
the Ministry of Tribal Affairs, on the direction of the hon. Speaker, Lok Sabha, in
pursuance of the Direction 73A of the Directions by hon. Speaker, Lok Sabha.

The Standing Committee on Social Justice and Empowerment examined the
implementation of the Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 - Rules made thereunder and presented
their Tenth Report in this regard to Parliament on 16th November, 2010. The Action
Taken Notes by the Government on the recommendations/observations contained in
the said Report have been sent to the Lok Sabha Secretariat (Standing Committee on
Social Justice & Empowerment), vide this Ministry's O.M. No. 23011/45/2009-SG-
11 (FRA) (Vol. II) dated 14th March, 2011.

The report contained 23 recommendations. The present status of
implementation of all the 23 recommendations made by the Committee is indicated

in the Annexure, which is laid on the Table of the House.

... (Interruptions)

" Laid on the Table and also placed in Library, See No. LT 5769/15/11
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1204Y hrs.

(ii) United Nation’s Climate Change Conference held at Durban®

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRIMATI JAYANTHI NATARAJAN): Sir, with your permission, |
beg to lay the statement on the deliberations held in the United Nations climate
change conference in Durban last week. The decisions taken in the Durban
Conference have implications not only for the protection of global environment but
also for sustainable growth in our country.

The climate change conference is held every year under the auspices of the
United Nations Framework Convention on Climate Change and its Kyoto Protocol.
The key aim of the Durban Conference, this year was to complete the ongoing work
as per the Bali Road Map. At Bali in 2007, it had been decided that the
implementation of the Convention will be enhanced by a series of steps on finance,
technology, adaptation and mitigation. At the same time, it had been decided that
the Parties to Kyoto Protocol will finalize their targets for second commitment
period commencing from 2013.

The negotiations in the two tracks have been going on for the last four years.
The Copenhagen Conference held in 2009 which had to finalize the targets for
developed countries during the second commitment period failed to take the
necessary decisions. The situation was partially retrieved at Cancun last year when
some of the decisions relating to Bali Action Plan could be finalized and some
Parties agreed to indicate their voluntary pledges for emission reduction. However,
the decisions regarding the Kyoto Protocol could not be taken and all aspects of the
Bali Action Plan were not fully implemented.

Durban Conference was held against this background. Operationalizing the

Cancun agreements was one of its important tasks. This included work on the

" Laid on the Table and also placed in Library See No..LT 5770/15/11
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transparency arrangements for mitigation pledges and actions, setting up the Green
Climate Fund, the Adaptation Committee, and the Climate Technology Centre and
Networks. At the same time, it had to complete the unfinished work in respect of the
Bali Action Plan and the Kyoto Protocol. It had also been agreed in Cancun that
legal options will be explored in Durban to implement the relevant decisions in a
legally appropriate form.

India has followed a clear, consistent and compassionate strategy to the
climate change negotiations. Our stand in these matters has always been based on
equity and the principle of common but differentiated responsibility. At Durban, we
were also conscious of the fact that the term of the Ad-hoc Working Groups on
Kyoto Protocol and Long Term Cooperative Action was coming to an end. We,
therefore, considered it important that the decisions relating to the Kyoto Protocol
and the Bali issues were concluded in Durban.

Against this background, I am happy to inform the House that the Durban
conference has taken some important decisions in relation to these issues.

The Durban Conference has established the second commitment period for
the developed countries that are Party to Kyoto Protocol. The targets have been
decided through a decision in Durban. These targets will now be converted into
actual emission limits in 2012 at the next session of the parties in Qatar. A time
frame of five years till 2017 has been given to the Kyoto Protocol Parties for
ratification of the targets and the emission limits

This is a major achievement, considering the fact that this decision had been
delayed by almost two years because of the insistence of main Kyoto Protocol
Parties on a single and comprehensive legally binding treaty, to be negotiated first
and made applicable to all parties of the Convention. Durban decisions have ensured
that the only legally binding protocol under the Convention i.e., Kyoto Protocol will

continue for another five years into its second commitment period till 2017.
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Another major decision taken in Durban was to begin a process to negotiate
on the future arrangements for enhanced actions under the Convention. This is
intended to raise the ambition of all Parties towards the global goal of climate
stabilization. The Durban Conference has decided to launch Durban Platform for
conducting negotiations on the arrangements for a future protocol or a legal
instrument or an agreed outcome with legal force, to be finalized no sooner than
2015 and to be implemented not later than 2020. The new arrangements will be
designed under the existing Convention and will hence, be subject to the relevant
principles and provisions of the Convention including the principles of equity and
the CBDR,

A new ad hoc working group has been set up to finalise the details. The
arrangements will be negotiated in the light of assessment of progress made by
parties in implementing their commitments and actions as per the Bali Action Plan
and the Cancun agreements. Fifth assessment report of the Inter-governmental Panel
on Climate Change (IPCC), the outcomes of 2013-2015 review and the work of the
subsidiary bodies will be the basis of making assessment of the nature of
arrangements needed.

The issue of an appropriate legal form for the future arrangements by 2020
was a matter of intense debate at Durban. As per the decision on Durban Platform,
three options for the legal form of final arrangements were envisaged, namely: a
protocol, a legal instrument or legal outcome. Some parties led, in particular, by the
EU pressed for a form of agreement that should be legally binding on all Parties.

India has always believed that legal form should follow the substance. A
legally binding agreement, by itself, is no guarantee for increased ambition or its
implementation. Some Kyoto Protocol Parties have recently made unilateral
announcements to renounce their legal obligations under the Kyoto Protocol. This is
a clear pointer to the fact that a legal form is useful only as long as the party is

willing to abide by it. Moreover, India has always taken a stand that India cannot
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agree to a legally binding agreement for emissions reduction at this stage of our
development. Our emissions are bound to grow as we have to ensure our social and
economic development and fulfill the imperative of poverty eradication.

Some Parties led by the European Union wanted to delete the option relating
to 'legal outcome' which was originally mooted by India. We successfully resisted
these pressures and in turn suggested a similar expression 'agreed outcome with
legal force' which found acceptance with all the Parties. The post 2020
arrangements, when finalized, may include some aspirational CoP decisions,
binding CoP decisions, setting up of new institutions and bodies, and new protocols
or other legal instruments as necessary to implement the decisions covering various
issues with various degrees of binding-ness as per domestic or international
provisions of law under the Convention.

I must clarify that this decision does not imply that India has to take binding
commitments to reduce its emissions in absolute terms in 2020. India has already
announced a domestic mitigation goal of reducing the emissions intensity of its
output by 20-25 per cent by 2020 in comparison with 2005 level. This goal is
relative in nature and allows India's emissions to grow as the economy grows. Our
National Action Plan on Climate Change is designed to meet this objective. Further
steps to implement a strategy that will meet this domestic goal are being taken as
part of implementation of the 12th Five Year Plan.

India ensured that the new arrangements in 2020 are established under the
Convention. This will ensure that the principles and provisions of the Convention
will continue to apply to the arrangements to be developed. India will negotiate the
nature of agreed outcome strictly in accordance with the principle of equity and

common but differentiated responsibility as provided under the Convention.
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Further, the Durban decision mandates that the 'outcome' has to be agreed by
all parties before it is implemented through legal arrangements having force. The
decision allows India the necessary flexibility over the choice of appropriate legal
form to be decided in future. This choice will be guided by our national
development imperatives and the principles of the Convention.

We are fully conscious of the immense responsibility that the Durban
decisions have now placed on us. It is of paramount importance that the issue of
equity is brought to the centre-stage of negotiations in future. With this objective in
mind, India had proposed at Durban that the issues of equity, unilateral trade
measures and technology related intellectual property rights should be included in
the agenda of the conference of parties.

I am happy to inform that the importance of the issue of equity has been
recognized and the Ad hoc Working Group on Long term Cooperative Action
(AWG LCA) has decided to organize a workshop on the matter next year. The
deliberations of the workshop will inform the outcomes on relevant issues under the
working group whose term has been extended till December 2012. The importance
of the other two issues has also been noted by the CoP and the issues are now part of
the discussion text that is under consideration of the AWG-LCA for decisions in
Qatar next year.

The CoP-17 also took an important decision of establishing the Green
Climate Fund which will commence its operations immediately with an interim
Secretariat and a Board. The Fund will help a large number of vulnerable countries
in taking effective mitigation and adaptation actions. India played a facilitating role
in ensuring that the Fund is established in Durban. Substantial progress was also
made in relation to operationalizing the Adaptation Committee and the Climate

Technology Centre and Networks.
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India participated in the conference with an open mind and constructive
spirit. Our primary objective was to protect India's long term interest in the climate
change negotiations. In this matter, we have been guided by the political consensus
that has been the hallmark of our national position on the issue of climate change
ever since this matter became a global concern decades ago.

Next few years will be a period of intensive negotiations on the future
arrangements. We will continue to pursue a vision of the future that is rooted in the
Convention and its principles. I am confident that the house will continue to share
this vision of the Government and support the future steps that will have to be taken.

I remain willing to be guided and advised.




16.12.2011 37

12.04Y; hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, I rise to
announce that Government Business during the remaining part of the Session will
consist of:-... (Interruptions)

1. Consideration of any item of Government Business carried over from

today's Order paper.

2. Consideration and passing of the following Bills as passed by Rajya
Sabha:

(@) The Chartered Accountants (Amendment) Bill, 2011;
(b) The Cost and Works Accountants (Amendment) Bill, 2010; and
(c) The Company Secretaries (Amendment) Bill, 2010.

3. Consideration and passing of the following Bills :-
(a) The Constitution (One Hundred and Eleventh Amendment) Bill,
2010.
(b) The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2011.
(c) The Regulation of Factor (Assignment of Receivables) Bill, 2011.
(d) The Export - Import Bank of India (Amendment) Bill, 2011.
(e) The Companies Bill, 2011.
(f) The Pension Fund Regulatory and Development Authority Bill, 2011.
(g) The Lokpal Bill, 2011.

4. Consideration and passing of the Architects (Amendment) Bill, 2010
after it is passed by Rajya Sabha.

... (Interruptions)
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MR. DEPUTY-SPEAKER: Submissions by hon. Members for inclusion in the next

week’s business will be treated as laid on the Table of the House.

*$t 39 YW Auare (femR): # Al wwrE B eRigE d fEfaRed fawdl o afRiferd
HRT DT Y DRAT § i~
1. DIEN T4 g ® HROT NAd TRTAT gRT B el D € B & BRI AT Bl
BN dTell JGIAET JAT NAd DI B ATel MMTb JHA DI WRUTg &g TdTaH
Tl AT M & A9 & I9RAT & o@d §¢ 39 fawg &1 == 4
Afefera feear g |
2, TR @ WA 6 st die-urs arel dridHl § Wies 7Y M B
PRV Abel B A H ANl B gog 8 Sl & rd Afddpar Afgersii vd
gedl B AR SAET B § | o e s arel wrdwH # Wi 3w
AT B Td U BRIBAT DI AT < D ey H AT AT 919 SN B
fawa @1 ==t 9 wfFifea fear sy |

* Speech was laid on the Table
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*SHRI PRALHAD JOSHI (DHARWAD): Kindly include the following subject in
the agenda of next week of Parliament proceedings.

1. Hubli-Haveri NH-4 quadrilateral Road be converted into Six laner highway
at the earliest including 30 Km NH-4 bypass between Dharwad -Hubli which

is presently a two laner Highway causing severe traffic hazards.

2. Kannada Language has been given the status of classical language 3 years
back by this Government but so for no further progress has been made. So
this Government reviews the overall position in this regard like releasing of

necessary funds and related issues.

* Speech was laid on the Table
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5t IR AR (EHHTe): Tl AwE & BRI § ffaRad farai o1 affoa fear S
1, AHTG- TR WG &3 7 fRa iReT TR aififes =W 89 & wg &
e & W0 H W AEAYU I G § | Py o vd Aol Rt @1 g W
Igt Bl <& ® | o1 Tt Wi glaerg den Yo glensit o favar e s
2. Riem &1 Hifd AUPR HF R T gHH b BrFi, gl |, IB
qfeR, 1R 91 vd AR et &l sreT-arer ufviféra el g_T |

Il H e sl IR STaRiy et B el bl |y |

* Speech was laid on the Table



16.12.2011 41

*SHRI S.S. RAMASUBBU (TIRUNELVELI): I beg for inclusion of the following

subjects for discussion in the next week business in Lok Sabha:-

(@) Immediate necessity for commissioning of the Koodankulam Nuclear
Power Project in Tamil Nadu, put an end to the months long agitation
near the plant site by the vested interests and also to take steps for
removing the apprehension among the minds of fishermen and

surrounding villagers.

(b)  Need for doubling of the Railway Line from Madurai - Tirunelveli

upto Kanyakumari.

* Speech was laid on the Table
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st e TR IB P fER (A FAR TR): b A9 § A A D bR d
freferiaa faral &1 warfEd/sireT Sy -

1. YA UM WSH ATSHT & d8d Jo¥ WRBR I I JKE Dl Wihd B
3rfacid & geRIR SR B SV do7 39 WX e ¥ faar 81 der
2. IR U™ & A fegd aRIoHmRl @ oy Ul SReR gRT IRATId/HT Hid

Al ® AMEe g 9T A f=R 21 |

* Speech was laid on the Table
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*SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): I want that the following
items may be included in next week agenda:

a) Need to build one more Dam at Bolpahari in Jharkhand in Damodar river as
part of D.V.C. project in consultation with Jharkhand and West Bengal
Government.

b) Need for dredging of the Durgapur Barrange which is silted by sand and also
dredging of four dams — Maithon, Panchayet, Tilaiya, Konar of DVC projects

for controlling flood and supplying water for irrigation and drinking.

* Speech was laid on the Table
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*sielt Sasfias aea (WEwon): 37Tl 9wiE $ pridre d fEfaRad fawy @1 e e
B L B

1. ORI WRHR & A= el A®! yaraT el § IS g0 € | S&i, Afeda aman
T A I% BIC BAE SiElell UaH Sfddie’l | Siiel Sy A1 T gRT BRI 3MdH
o ffegd & qun Il &1 wadg giaer e Gl | SWIe J19d ORI WRBR 1 s
ARG DI 2 | HUAT M AN J&H BT A |

2. I H ORI W 159 TR Ul T 8 AT HuRed 2 | el ot awit
226 TS ¥ | IW AR & fog mafie oRvg & e afva ¢ frg o=l far sa
dffd § 1 o wedl IR &1 TR ofdd o e B Wi Ewasdl § | 98 Wy &
31T &t Y |

* Speech was laid on the Table
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*sft TR T SR (FR): FAfaRed die 78 & A1 DI STl AWiE B BRIl
AT B BT IYRY BT g -
1. <9 A g IS AHdT B WS, IR SR [quvE @ forg o eufai Bl
AR gRI QU ST & afrded i d gaad &R g diell, Mfdar ugla @
3 R g WRPR A F91Y |
2. ol wufl @1 srdfed < Biat il § g W Afafdaar, giafer, -
TTEAR DI o@d gY 7ol Hulal & U 99 S DI a1 ATde doblal
U9Td A RE B B [olY WDR Had IalY |

* Speech was laid on the Table
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i e It qar (et @ ol v & siftmeayel dwenelt & srigar &
SIS B FE TN -

1. W AT a7 e 7 vd 9w # e ) R g7y @ i 21 s § o 5
g SHRAT 98 BN B PR W &l AN, IAAl b 2d § MRS HIH Io S B

JMITIHT B

2. ARG, H WRA a9 A ad 1927 ar1 35(3) & d8d fhaml & Tl & SHHA
sferwrger @ o & ®1 fram & fRa # aRr 35(3) @B GUR fHY SN @ smawaddr g
SMURUIDT Ad S DY SMATIHAT &

" Speech was laid on the Table



16.12.2011 47

"3 PivTels PR (ATciaT): T WwTE ot FRRE § @ v e o

1. TG Tl UbeH WSS S b g faeell TR urfeled & &R & & Sfdiid A &
B BRIBRIT Bl THIET B B JAAIIDBAT Ud BT (AT IFBeT0T DR Bl aeIhdT gl

2. T A WA IR T faEmerl & Rt @ R HH & R wrsas e wafaa |
E g gafey R A § wigw ok wen el & fuedt @t q'Telt v @ srawadar gl
T { oM urferdl # e & Sy ud AReR Wi § T fdemerdi & i o wefiear &
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12.05 hrs.

PRESS AND REGISTRATION OF BOOKS
AND PUBLICATIONS BILL, 20117

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, on behalf of
Shrimati Ambika Soni, I beg to move for leave to introduce a Bill to amend and
consolidate the laws relating to press and registration of books and publications.
MR. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend and consolidate
the laws relating to press and registration of books and publications.”

The motion was adopted.

SHRI PAWAN KUMAR BANSAL: I introduce the Bill.

(Interruptions)E
12.05% hrs.

CONSUMER PROTECTION (AMENDMENT) BILL, 2011*
THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, I beg to
move for leave to introduce a Bill further to amend the Consumer Protection Act,
1986.
MR. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Consumer Protection Act, 1986.”

The motion was adopted.
PROF. K.V. THOMAS: Sir, I introduce the Bill.

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 16.12.2011
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12.06 hrs.
DEMAND FOR SUPPLEMENTARY GRANT (RAILWAYS), 2011-12 —contd.
MR. DEPUTY-SPEAKER: The House will now take up item no. 18 —
Supplementary Demands for Grant (Railways), 2011-12.

Hon. Minister.
THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): I am thankful to all
the hon. Members who have taken part in the discussion on the Supplementary
Demands for Grant (Railways), 2011-12.... (Interruptions) During the discussions |
have got many valuable suggestions. We have come to Parliament for a
Supplementary Demand for Grant of Rs. One lakh. This is a technical demand...
(Interruptions) Parliamentary approval is required... (Interruptions) A total of 46
projects are proposed in the Supplementary Demands for Grant ... (Interruptions)
Sir, if I have your permission I would like to lay my speech on the Table of the
House... (Interruptions)
MR. DEPUTY SPEAKER: You may lay your speech on the Table of the House.

... (Interruptions)

SHRI DINESH TRIVEDI :. "Madam, I am extremely grateful to all the Hon'ble
Members who have participated in the discussions on Railway's Supplementary
Demands for Grants, 2011-12. During the discussions, Hon'ble Members have
expressed a wide range of views and given many important suggestions, all for the
improvement of the Railway system. Many Members have placed some demands
concerning their States. I assure the august House that all these suggestions will be
examined on priority and implemented wherever found feasible.

We have come to the Parliament with Supplementary Demands for Grants
of 1 lakh. This is only a technical demand as mainly some new safety related
projects have to be taken up and parliamentary approval is required. A total 46

projects are proposed in the Supplementary Demands for Grants.

*...* This part of speech was laid on the Table
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Indian Railways has a unique place in the transport scenario of the nation. It
is the preferred and affordable mode of transport for the Aam Admi. 1t helps run the
power plants and ensure that our homes get electricity; it transports steel and
cement and contributes to the infrastructure building, takes foodgrains from the
producing states to the places of mass consumption. Its contribution to the economy
of the country is unmatched. I am sure you all would agree that we cannot imagine
India without Indian Railways.

This beautiful transport system is at cross-roads. While the expectations of

the nation are huge, the system is facing constraints of infrastructure and financial
resources. The rail network is overworked, saturated and unable to meet the rising
demand of freight and passenger travel despite significant improvement in asset
utilization. Speedier transport of men and material is the key to fast progress of the
nation, but IR network is bursting at its seams.
Safety is my first priority and in order to address this, 1 have appointed a very high
level committee of experts in the field of nuclear science and space science, as they
understand the safety protocol the best. This Committee is headed by none other
than Dr. Anil Kakodkar, the best brain in this field along with experts from IIT
Kanpur including Dr. Dhande, Director, IIT.

The railway also needs to go to the next generation reform. So, I have also
formed another committee headed by Mr. Sam Pitroda, Mr. M.S. Verma, former
Chairman, SBI, Mr. Deepak Parikh, Chairman, HDFC Bank and others for
modernisation of Indian railways to make it one of the safest and the best mass
transport system in the world, taking care of the common man's aspirations.

In order to avoid Rail transportation becoming a bottleneck in the economy
in the coming years due to inadequate infrastructure, Railways have embarked upon
several projects of national importance for enhancing capacity like strengthening the
Golden Quadrilateral, Dedicated Freight Corridors etc. These projects will enable
more bulk cargo to be transported by rail and will help in reducing freight tariff so

that the competitiveness of Railways is improved. Rail being a fuel efficient mode
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of transportation, these projects assume added importance because increase in
movement of goods by rail would lead to saving in fuel cost for the country. Vision
2020 envisages construction of 25,000 km of new lines, 12,000 km each of doubling
and gauge conversion, electrification of 14,000 km and High Speed corridor of 2000
km. This apart, there will be a huge requirement of rolling stock viz. 2.89 lakh
wagons, 9500 locomotives and 51,000 coaches.

Taking into account the above and requirement of funds for modernization,
infrastructure expansion, passenger amenities, improvement in services such world
class stations, MFCs, metro projects etc, railways will require a huge investment of

around 14 lakh crore by the year 2020.

Railways have started work on the Dedicated Freight Corridor project, a dream
project of the Prime Minister. The Eastern and Western Corridors, from Ludhiana to
Dankuni and Rewari to JNPT, will provide much needed relief to the over-worked
system and add immense rail capacity. This will enable much larger, speedier and
efficient transportation of goods and free the existing network for more trains.
Funding for Phase I of Western Corridor has been tied up with the signing of loan
agreement with JICA in March 2010. Funding from World Bank for part of Eastern
Corridor is also firmed up. The execution of both Eastern and Western Corridors is
being given attention of the highest order to ensure their commissioning in 2016-17.

However, IR faces huge financial constraints. There is a limitation of the rail
system to generate ample resources for expansion and upgradation. The shelf of
projects with railways is extremely large. The backlog in completion of sanctioned
projects and new lines is assessed at more than one lakh crore. These Railway
projects represent the aspirations of people from various parts of the country seeking
to join the main stream through better rail connectivity. For want of adequate Gross
Budgetary Support, these projects are suffering and completion will get unduly
delayed.
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The situation has been compounded by the reduction in the internal resource
generation capacity of the Railways due of implementation of the VI Pay
Commission. The total impact is in the range of 73,000 crore including pension for
the years 2008-09 to 2011-12. The recurring annual impact is estimated at more than
20,000 crore.

Safety & Security

IR has worked with a motto that "Safety never sleeps". It is our duty to
ensure that the passengers feel totally safe when they board trains. I would like to
assure the august House that although the statistics maintained by the Railways
indicate improvement and safety in Railways operations, I will not rest till we
eliminate human errors which cause accidents and achieve the vision 2020 goal of
zero accidents.

However, people have also to show more consideration towards Railways. It
is the national property. It is your own property. Frequent agitations result in
railways' operations getting stalled although they may not even be remotely
connected to railways working. This is because Railways is a soft target. Railway
earnings, both passengers and freight, are impacted by such disturbances. My
humble request to the Hon'ble Members of the House and all sections of the society
is that please help prevent harm to railway passengers and property.

Safety issues are at the core of my heart. We are taking several measures for

enhancing and strengthening safety on Railways. Some of the important steps being

taken are :-
1. Pilot projects for Train Protection Warning System (TPWS) in
Automatic signaling territories in four sections.
ii. Vigilance Control Devices on locomotives.
iii. Track circuiting of station sections to improve operations and
safety.

iv. Interlocking of level crossing gates.
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V. Consistent efforts to expand ACD to three more zones on pilot basis.

Vi. Wheel Impact Load Detectors (WILD)

Vii. Automatic fire alarm in long distance trains.

Viii. Mobile Train Radio Communications

1. Digital Ultrasonic Flaw Detectors

X. Introduction of crashworthy coaches and emergency escape
windows.

xi. Training of staff with modern simulators.

Xii. Upgrading and setting up new Training Centres.

Xiil. Drive to man the unmanned level crossings by relaxation of norms of

TVUs from 6000 to 3000.

Xiv. Construction of ROBs/RUBs and limited height under-bridges.

To enhance the security of our passengers, 'Integrated Security System' is
being implemented at vulnerable stations The system will ensure multi-layered
surveillance screening of passengers from the point of entry till boarding of train/
exit from station area. For this purpose, the Railway Protection Force is being
suitably strengthened. Process for bringing a comprehensive Bill to empower
Railway Protection Force has already been initiated. An All India Security Helpline
and networking of RPF Posts and Control Rooms is being set up.

The Railways are associated with the common man with more than two crore
passengers travelling every day. We realize that much needs to be done to come up
to the full expectations of the passengers as far as the amenities and services are
concerned. Our efforts to improve these would continue in the right earnest.

The world is looking at India as engine of economic growth and the railways
is going to be the engine of India's growth in the coming days.

Madam, I have taken cognizance of all the issues raised by the Hon'ble

Members and I will soon apprise them of the factual position and the action that will
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be taken on these issues through letters. I once again thank the Hon'ble Members for
extending strong support to the Railways.

I, now request the House to approve the Supplementary Demands for

Grants for Railways for 2011-12.

MR. DEPUTY-SPEAKER: I shall now put the Supplementary Demand for Grant
(Railways) for 2011-12 to the vote of the House.
The question is:

“That the respective supplementary sums not exceeding the amounts
shown in the third column of the Order Paper be granted to the
President of India, out of the Consolidated Fund of India, to defray the
charges that will come in course of payment during the year ending
the 31* day of March, 2012, in respect of the head of Demand entered
in the second column thereof against Demand No. 16.”

The motion was adopted.
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12.08 hrs.
APPROPRIATION (RAILWAYS) No. 3 BILL, 2011°

THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): Sir, I beg to move
for leave to introduce a Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the services of the
financial year 2011-12 for the purposes of Railways.

MR. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to authorize payment and
appropriation of certain further sums from and out of the Consolidated
Fund of India for the services of the financial Year 2011-12 for the
purposes of Railways.”

The motion was adopted

SHRI DINESH TRIVEDI : Sir, I introduced** the Bill.
... (Interruptions)
SHRI DINESH TRIVEDI: Sir, I beg to move®**:

“That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 20111-12 for the purposes of Railways,
be taken into consideration.”

MR. DEPUTY-SPEAKER: The question is:

“That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 20111-12 for the purposes of Railways,
be taken into consideration.”

The motion was adopted.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 16.12.2011
** Introduced and Moved with the recommendation of the President
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... (Interruptions)
MR. DEPUTY-SPEAKER: Now, the House will take up clause by clause
consideration of the Bill.
The question is:

“That clauses 2 and 3 stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.E

MR. DEPUTY-SPEAKER: The Minister may now move that the Bill be passed.
... (Interruptions)
THE MINISTER OF RAILWAYS : I beg to move:
“That the Bill be passed.”
MR. DEPUTY-SPEAKER: The question is:
“That the Bill be passed.”
The motion was adopted.
... (Interruptions)
MR. DEPUTY-SPEAKER: The House stands adjourned to meet on Monday, the
19" December, 2011 at 11 a.m.

12.11 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Monday, December 19, 2011/ Agrahayana 28, 1933 (Saka)E
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